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IN THE CENTRAL ADMIMNISTRATIVE TRIRBUNAL, JAIFUR BENCH, JAIPUR.

CP 22/94 in
oA 253/92

[ 1)

Date of ordsr 20,.,2.95

Dr Asholk Kumar !

Petitioner

Sunil Sood & Gthers

(13

Regpondents

Mr. Raj=ndra Pd. Sharu3a Counszl for ths petitioner,

LT3

Mr. V.S. Gurjar Counsel fcr the respondents,
CORAM

Hon'hle Mr. Gopal Frishna, liember (Judicial)

Hon'ble Mr, O.P. Sharma, Mewber (Administrative)

DER HOM'BLE MR, C.2. SHARHA) MEH2ER (Al INISTRATIVE)

In its order dated 17,5.%3 in GA no. 253/92, this

Bench of the Tribunal had given the following directions:-
" The applicant hope thet th2 respondents will
consider the instructions dzted 20.2,57 and the
oksesrvaticns of the Hon'Llzs Saprems Courk, referred
to akove, and fram: the rules providing for promo-
tional awvenuss to the applicant and similarly
situated persconse within the period of six months
from today."

2. The lezrnzd counsel Eor the p2iiticner states that
the rule&)which have heen framsd, Az refarred to sbove,

a 20py of which has besp given to him, do not provide
proper and adejuats: avenues of promotisn toe the applicant.,
He has addéd that stil)l hs has not besn granced any

promotion.

in

3. The Tribunal had not izsu=d 2ific direction

")

any £p
regarding frawving of th= rules, nmch leszs z direction that
the =pplicant shouvld ke grantsd promoticn. The respondsnts
have framzd the rules, a copy of whicsh has been taken on

rules are

(0

reecrd by us, If the pestitioner f£zels that th

)

not proper or adsjuate, he is frae to agitate the matter

according to law., The Contsrpt Procesdings are iroppead and

the notiges issued are Jdischarged,
J Gﬁhwﬁm
(C.P. SHARMA) (GOPAL KRISHNA)
MEMBER(A) MEMBER(J)




